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Bo far as one point raised by 8Shri
Vayalar Ravi is concerned, he referred
1o some case which relates to July
1977. I had no previous notice about
that. He mentioned certain officers—
that they flew back to Kerala and
Trivandrum. 1 think 1t would he
better if he furnishes all the j articulars
of this particular case to me. Then
I can assure him that nobody will be
spared. An enguiry will be instituted
and whosoever may be involved In the
scandal, howsoever high he may be
placed, this Government is not going
to spare anybody

Further than this it will not be ap-
propriate for me to say anything on
the fact. of that particular case

With these words, Madam Chairman,
I would request humbiy that the
motlon for consideration of the Ap-
propriation Bill he adopted

MR. CHAIRMAN: The question 1s*

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated Fund
of India to mect the amounts spent
on certain services during the finan-
clal year ended on the 31st day of
March, 1976, in excess of the amounts
granted for those services and for
that year, be taken into considera
tion",

The motion was adopted.
) MR. CHAIRMAN: We shall now take
up the Clauses The question is

“That Clauses 2 and 3, the Sche-
dule, Clayse 1, the Enacting Formula
and the Title stand part of the Bill

The motion was adopted.
Clauses 2 and 3, the Schedule, Clause

1, the Enacting Formula and the Title
were added to the Bill.

SHR]I SATISH AGRAWAL: I move:
“That the Bill be passed”.

1977-78

MR, CHAIRMAN: The question is::
“That the Bill be passed”.

The motion was adopted.

AN. HON MEMBER There is no
quorum

MR. CHAIRMAN: 1 would just like
to tell the hon. Member that the con-
vention 18 that during Lunch hour
there 1s no question of quorum.

SHRI HARI VISHNU KAMATH: No
convention can over-ride the provisions
of the Constitution

PROF P. G MAVALANKAR: But
the general convention is that we dont
ask for quorum during Lunch hour.

1343 hrs.

SUPPLEMENTARY DEMANDS* FOR
GRANTS (GENERAL), 1977-T8

MR CHAIRMAN Now we will take
up discussion on the Supplementary
Demands for Grants in respect of the
Budget for 1977-78. The time allotted
is one hour and I would reguest all
Members to cooperate In trying to com-
plete the business within that one hour.

SHRI KANWAR LAL GUPTA
(Delhi Sadar)' I want to ask only one
I don't want to speak onm

guestion
this

Is it a fact that an amount of Rs. 1
lakh

MR CHAIRMAN: The discu-ssion
Bas not started. (Interruptioms).
There is no motion.  (Interruptions).
You can ask the guestion before the

Minister replies. I have noted that
you wish to ask a question: you mMAY
do it before the Minister replies. I
will give you ap opportunity.

SHRI KANWAR LAL GUPTA: With
your permission I want to ask the
question as I have to go Yor a meeting

*Moved with the recommendation of the President.
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at 2 O'clock. I don't want to speak
on ths,

DS.G. (General)

MR CHAIRMAN: You don't want to
hrer the answer either? All right.

ot wwe s T ¢ ow S )
qeT =igal 1 1977-78 WY Wie
# % F 0¥ w741 §ee Fre feggoity
# forg o g o wr § fay
) & SEe fedew o wgar o
qamoft off 3 g§ ¥ 9% swq ar W
wrd )

farer sraer & oea welt (it wefe
queTe ) - HEvit A owdt o o
g g

SHRI KANWAR LAL GUPTA: Do
not define it as per your convenience.

SHRI SATISH AGRAWAL: But not
to yours also.
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SHRI KANWAR LAL GUPTA: 1 am
not affected.

I want to know the details of Rs. one
crore; how it has been spent. Either
the Minister, Shr1 Satish Agrawal, or
the lady Minister may explain this.

MR. CHAIRMAN: Motion moved:

“That the respective Supplement-
ary sums not exceeding the amounts
on Revenue Account and Capital
Account shown in the third column
of the Order Paper be granted to the
President out of the Consolidated
Fund of India to defray the charges
that will come in course of payment
during the year ending the 31st day
of March, 1978 in respect of the fol-
lowing demands entered 1n the
gecond column thereof—

Demands Nos. 2, 4, 6, 7, 9, 12, 14
to 18, 21 to 23, 28 30, 32, 33, 18, 40 to
43, 46, 49, 53, 54. 56 to 61, 63. 64, 66,
69, 73, 81 to 84, 86, 89, 92, 95, 97 and
104.”

Supplemertary Limerd fir Crortn Coresel) for 1075 50 swhnatted to the vote of Lok Sabha
No. of Namt of Demand Amount of Demand for
Domand Grants submitted to the

——— e — ——— ——

vote of the House

MINISTRY OF AGRICULTURE AND IRRIGATION

2 Agriculture . . . . .
4 Animal Husbandry and Dairy Development
6 Depastment of Food . . . '
9 Departmint of Rural Development .

9

Payments to Indian Council of Agricultural Research .

Revenue Capital
Rs Re.
- - 115,35,24, i lale ]
. - 1,000 2,000
. . 17,96,70,000 -
7,87,42,000 11,93,000
1,66,84.000

MINI TR Y OF CHEMICALS AND FERTILIZERS

12 Chemicals and Fertihzers Industries .
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H 2 3
Revenue Capital
. Rs. Rs

MIN ISTRY OF CIVIL SUPPLIES AND COOPERATION

14 Civil Supplies and Cooperation. B . 1,87,69,000

MINISTRY OF COMMERCE

15 Ministry of Commerce . . . N . . $,00,000 .

16 Forcign Trade and Export Production . f . 3%2,00,01,000 126,36,27,000
MINISTRY OF COMMUNICATIONS

21 Capital outlay on Posts and Telegraphs . . . ‘ o 71,000
MINISTRY OF DEFENCE

22  Ministry of Defence, . . . 11,05,09,000 .

293 Defenece Services—Aimy . . . 0,54,26,000 e

26 Defence Servicrs— Pensions . . . ' .  24,99,57,000
MINISTRY OF EDUCATION AND SOCIAL WELFARE

g0 Department of Sacial Welfare . ” . . 1,07,00,000 .
MINISTRY OF ENLRGY

32 Power Development . 1,000 ..

33 Coal and Lignite . . . 40,92,33,000
MINISTRY OF FINANCE

38 Currency, Coinage and Mint . . . . 5,42,15.000

40 Transfers tn State and Uaion Tern oy Goviransat s | 16,93,07,00>

¢1 Other Expenditure of the Ministry of Finance 24,97,00,000 R

42 Loant to Gorrnment Servants, ot . . €7.74.97,00-
v Depurapes. of Revenue sng Baoksup " Baiirodann

b Tancson lucome, kanare Dy g, Wealtn Lax and Gift Tax 2.4y 2} 00
MINISTRY OF HEALFH AND FAMILY WELFARE

49 Modical and Public Health « .. 142015000  9,33,92,000
MINISTRY OF IIOME AFFAIRS

58 Department of P 1and Administrative Reforms . 34,65,000 175,000

54 Police , . ) . . . . . . 1,000 .

56 Other Expenditure of the Ministry of Home Aflains , 3,000  g,65.30.008
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1 2 3
Revenue Capital
Rs Rs
57 Dell . . 1,62:53,000 20,96,000
58 Chandigarh . . . . . : 37,06,000 .
59 Andaman and Nicobar Islands 5 42,48 000 1,76,000
60 Dadra and Nagar Havels 14,03,000
61 1akshadweep . . g . . 6,59,000
MINISTRY O1 (\DUSTRY
63 Indu e 3,00,00,000 4,000
o6g Vall ¢ wnd Smiall Industries 82,64 oo 1,000
MINISTRY OF INTGRMVIION AND BROADCASTING
66 Inform tion and Publicity 2,000
MINISTRY ¢ F 1 A\BOUR
69 Labow and [mplryn ent 2,000
MINISTRY OF PI TROLFUM
78 Petroleum and Prii Chemacals Industries | 1,39 95,000
MINISTRY OF sHIFPING \ND TRANSPORT
81 Roads 7 0O 57 000 1,28,09,000
82 Ports Lighthouse and Shippine 122,485,000 1,000
83 Road and Inland Water Tin port 5,35 52,000
MINISTRY OF STEFL AND MINES
84 Department of Siccl . 220,00,01,000
86 Mines and Minerals 3.27,37,000
MINISTRY OF SUPPLY AND REHABILITATION .
89 Depariment of Rebhabilitation . . 30,00,000
MINISTRY OF TOURISM AND CIVIL AVIATION
g2 Awiation . . . . . 2,000
MINISTRY OF WORKS AND HOUSING
g5 Pubhic Works . . . . = . . 5,96.42,000
g7 Housing and Urban Development . 90,74,000 .
DEPARTMENT OF ELECTRONICS
104 Department of Electromcs . . . . 1,000 1,000
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DR. HENRY AUSTIN (Ernakulam):
Mr, Chairman, I was listed to speak
on the General Budget, but unfortu-
nately I had to go to my constituency
and I am, therefore, availing myself
of thig opportunity to raise some pro-
blems particularly concerning my con-
stituency and my State.

Yesterday's proceedings of the
Kerala Legislalive Assembly show that
all the parties combined to focus the
attention of the State Government on
a problem which deserves the atten-
tion of this House as well The Janata
Government’s proclaimed policy is to
encourage cottage and small scale in-
dustries, but recently a big industrialist
has been given all licences to put up
a coir mat industry in the adjoining
Kanya Kumari district 1n Tamil Nadu
Anyone who knows the economic pro-
blems ni Kerala would know that the
roustal people lLive on coir industiy.
It 15 purely a cotlage industry. hut
contrary to the proclaimed princ.ples
followed in the Sixth Five-Year Plan,
now under consideration, and the pro-
rlaimed policy of the CGovernment to
encourage small and cottage indus-
tries, this licence has veen given; it
will ruin completely the traditional
voir ndustry 1n Kerala. There was
a greal uproar in the Kerala Legisla-
tive Assembly yesterday and they have
passed a uynanimous resolution on this
subject. 1 hope that the Finance Minis-
try will look into it and see that this
problem which 1s hanging lke the
Democles’ sword on the people, parti-
cularly 7-8 lakh people engaged in this
cottage industry, will be solved to
their satisfaction.

Kerala is not an industrialised State;
it ig a very backward in industrializa-
tion. But its economy is based won
traditional industries, and cashew in-
dustry 18 another major traditional
industry here. There again because of
the policy now being followed with
regard to the distribution of the im-
ported cashew among persons who
have not been in the fleld so far is
causing utter dislocation. The industry
is migrating from Kerala and it is
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again posing a great threat to hun-
dreds and thousands of persons em-
ployed in this industry, particularly
the women labour, It has been a great
supplementary industry, because the
women have been earning quite a lot
of money. Now, because of want of
cashew and un-necessary rules and
regulations brought by the STC, this
industry 1s also being threatened and
is facing extinction and to complicate
further, the African countries f{rom
where the cashew is largely imported
are also tightening up their export
policy. It is, therefore, very import-
ant that this particular industry which
eurns so much of foreign exchange is
preserved and protected. I would re-
quest the hon. Finance Minister to
look into these prohlems. Sewveral
representations have been made al-
ready in the interest of brewvity. I am
nol going into the details of these
problems.

There 15 another problem which re-
lates to another major traditional in-
dustry 1n Kerala, i.e. fisheries. This
industry is also migrating. Since a
decade or so a greal blue revolutlon
has been sweeping Kerala coast. Thanks
to the research carried on by the
Indo-Norwegian Project; about 10---15
lakhs of people have been involved in
this great industry. In 1952, we had
never exporled any sea-food; today,
we are exporting sea-food worth Rs. 300
crores and earning this much of foreign
exchange. Thig industry now is seri-
ously affected by the lack of adequate
and proper policy, or lack of imagina-
tion, innovation and a lot of indiffer-
ence shown by the authorities This
industry is. therefore, migrating out of
the State and also it is facing severe
problems. This also needs a close look-
ing into so that provision for spare
parts and provision for necessary in-
frastructures like workshops are made
available to the trawlers and mechanis-
ed boats. These boats are being sup-
plied to fishermen through co-operative
societies either by the State Govern-
ments or by the Central Government
or other agencies. But the poor fisher-
men find it diMcult to get them and
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when repairs are needed, even to get
one gpare part they have to wait for
about 2-3 weeks. Then they are mot
able to pay back their instalments to
the co-operative societies or banks.
Then not only their boats are attached
but even their other belongings are at-
tached, This is also a problem to be
logked into

We have said a lot of tmungs about
providing and generating new avenues
in the rural areas. Yesterday on the
TV we have heard the Deputy Chair-
man of the Planming Commission speak
about generating 45 million new jobs
in the next Plan period I do not know
if that figure 1s correct Anyway, 1n
Budget or in the other policy state-
ments no efforl has been made to pin-
point the ways by which these jobs
will be generated We know there 1s
so much unutilised labour. The Gow-
ernments of West Bengal and Kerala
have launched some schemes for pay-
tng some kind of an unemployment
allowance It 15 an endeavour no
doubt 1n the right direction, but thus
18 not the main avenue through which
thus problem can be tackled Here
why not we mobilise this unutilised
labour into concrete and constructive
channels by making compulsory one
year service as a ndtional service”
A labour force may be orgamzed and
that labour force render onc year com
pulsory service to the nation It
should be made compulsory for all
whether educated or uneducated un
employed By this you can generate
wealth I[f you atudy the economur
development of the Sowviet Unior o
some other developed vountries, vou
will ind this feature So much labour
18 added to our labour force every
year and I just cannol understand why
thus lubour force cannot be formed to
take up a mughty reconstruction pro-
gramme This 13 very relevant to
Kerala where we are turning out about
a lakh of SSLCs and about 20000
Graduates every year. Therefore,
educated unemployment is a  basic
problem,
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One of the means through which we
used to solve this problem is for our
boys to seek avenues of employment
outside. I want to highlight some
problems in this sphere. Recently the
Government have imposed severe res-
trictions on seeking jobs outside. Some
unnecessary migration rules have been
imposed putting mpediments in the
way of our people going overseas for
employment A lot of Graduates who
are offered jobs are finding 1t difficult
to go abroad I know m my own house
at least 200—300 people who seek pass-
ports are queulng up every day. But
those who get passport endorsements
are finding it difficult to go abroad he-
cause unnecessary  restrictions are
imposed  So, kindly look into this
matter so that some of our people may
seek jobs elsewhere

MR CHAIRMAN You will now con-
clude

DR IIENRY AUSTIN I would hke
to take two more minutes

The attitude of the Government
towards the scientific commumty 1s
causing much anxiety Only the other
day we read about the resignation of
Dr. M S Swamnathan, who has been
spear-heading the green revolution in
our country, trom his office as the
Director-General of ICAR His contr:
butions to the development of our agri-
culture are well-known and recogruzed
not only here but in other countries
as well He has been awarded so manv
titles and awards, 1t seems that some "’
vested interests are ganging up against
him and having a kind of confrontation
»it m | do not want to go into tha
dela 3 of the matter nor do T want
lo moject this issue from a narrow
and lmuted angle. I want to know,
why 1s it that he was forced to resign
his job? I understand, thanks to the
sympathelic approach adopted by our
hon and esteemed Prime Minister, Dir
Swaminathan is thinking of withdraw
ing his resignation. However, the
matier hag to be gone Into Why is 1t
that 1n the course of 34 years, con-
certed efforts have been made to dis-
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lodge him from the important posi-
tion from which he has been rendering
significant contribution to the develop-
ment of our agriculture in its various
aspects. In the same way Dr. Ra-
manna's situation is also brought forth.
Suspicions arise in the mindsg of peo-
ple especiafly from the South. I do
not want to view the problem from
a regional angle. The Times of India
has writlen an editorial on this matter
that Dr. Ramanna who is doing wan-
derful work in the Atomic Research
field is being brought as an Adviser
to the Ministry of Defence. Everyone
knows his magnificient contribution to
the explosion that was experimented
at Pokhran and the universal appro-
bation that our country won this major
break-through. What contribution can
he make in o secretarial capaclty or
as Delence Secrelary? What is the
use of alloling money or claiming
more money when the proper persons
who can really utilise thal money are
being removed from important res-
ponsible positiong and dumped in this
fashion in areas where they do not find
scope for their work, The matters of
these two leading scientists of India
need to be further pone into and pro-
per explanation 1s to be called for

Theie aie two bridges in my con-
stituency. These were constructed 1n
early thirties. These were constructed
to vonnect Cochun Airport. The posi-
tion of the bridges 18 bad and their
guarantee period is long over. The
bridges are Tevra and Mantachn
bridges Immediate arrangements may
be made to renovate these bridges and
construet new bridges soon to replice
tham

A Malyalh person wus mt while ne
was watching a marriage procession
recenily in the suburbg of New Delhi.
Some people in the marriage proces-
sion were drunk. All of a sudden that
person—Mr. Kurien—was killea by
a bullet wound, and no action has been
taken. There was a big demonstralion
on this issue. They went to the Home
Minister, Shri Charan Singh. He said
that some action will be taken. Bul
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I understand the culprits are still at
large.

Sir, while making new demands the
Government ghould look into problems
like those: I have posed in my speech

o Tt fg (WrTergT) ; wwTafar
Agrear, ag waa< A} & fF avar awe
¥ fagy & £ v 9 g O FA
A fr § F ag Y wmer o § Wi
s fauqwm A N o1 W g
wi Ay ot Wr g: wifa, foed awz ¥
AT ¥ 4dr 19 & wrsfers a@ 0
& forgd o rer a7 faee are
o awe Iafeaa fFar mar a1 o aga
] 9TT Far 97 W i A G 91
fis ar2 #7 wa sgawaT F1 ARl faarw
&t e | Afew 9@ T8 arT 98 wrar
a1 97T a8 F7 ¥ 800, 900 ¥OT g
war | gEfAe SN & §W ¥ gwg @
o st ST AT 1 9T F® FT 9T
& wrer ad aw WU &g % QY g
*UE 7 1 17 | §AT ag Wravaw §
fis gaa Fow ¥ Ol ATAUET awh
s w12 A farer 7T ofr @t W weaw
¥ ag Fg 31 mgar g fw o7 s awe
ST 17 qg /T4 S w1 @y
& A J0A | SA K FT Ay
FETT =TT |

st fentgm § 9o & ¥ o
day 399d ¥ @1 a7 am A
s fe=raT wTga o oget s W
ifroggiaraag e ®

t o m

ag a1 3w ¥ Afeewr gudl g o ofw
& d9g ¥ 9T § 9N W 5 @F
g ST &1 Wi e fawn g
E & oft ag o it w1 soe @
JutT § oy age giw o fefa ¥ 4

— — e
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¥y o & f& oY SO & oy &
uTa arw ofa § 1 o agwriar faamr
¢ o7 fam fawmr 3 oF 3@ fwrr
qF #fa fagmr ¥ @Y7 o ofx wax
ol g3 & 1 ag) wrvw g fr osfe X
WrE FCH WA JUNT F Jg I7AT B |
gafau o A ¥ g0 ANAA & A0
T 71 qragT feqr rar § IEwt AT
RV F7 a4 AT A0, ATF
g#w1< %1 feafa 3=eq 7 81 1 wWOwT
[T IO W BO TUT TAR X qF
wraz f&7 wras gi7 sarer 239 9%

14 hrs.

wa & fears 70 21 w1 fafwgy
wre FeafAdesa ) amAa ¥ g
¥ & 31 97 AT A w1 e fearan
wrFAT £ AR qFWA FAW ¥ fAQ
Waer At grEa 2 & WA A
#1 zfrz & vy arrfaa a o TgaT g
fr wr WY sTawE o s ¢ oI
gfzarisraa @ AT & | IZTETN FAEG
AATAYT W ;F AT fawmn # BRE-81
FRarfaal § 77 & fqO A¥EL AT
qntrznm&umwzﬂr‘v{qt
faw wam frmmer R 8 sTe wWE AT
srawT Frar aan 4r  Afes o 27w
A @ et wE | g w4 AW
F wward vz @ 91 fr qa ar g
# 31 ¥ famn 7 TawE WA g
afFa ¥t T ag @1 Ad are 2

@ wat ¥ fewow 40 (46)
W ww daw deq 2w frwe 3w
¥ wew A § W dE AT § WK
wgrEar wia W qW ¥ agwa o e
\TAT WY wwT Wiy, T T awrArdy

1

gfeew™ ¥ aw @t §
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fewmve 70 (64), fador dx ew
T F At A W § gy wgw
g F | T A€ 33 w0w Y fewow
o fomy 7 ¥Ow GEwE g G
wrTa ¥ fawg @ gvwT w1 a@
st @ ¥few 3% w19 @9 g0 fadw
STANTT £TA N F wrrvewar § o aer
o QT S1E-8E AT Y NFAREA 7@
fear smm at &umard wiv wy-
T X FEEET W FOX AT AW
fearzaea ¢ wmAm

feame a0 (81) Vea k a1 w7
Wl ¥ ¥EA ARATE | 7 AT AT
ara ¢ fr s avFe A fadw T
gmAsawA 1w fear ¢ snfE aer
97 2R FY A AAVEEAr & 1 fows
qq 22 T F7 gEAGT fEmm oam
qr | g gz AfT afzgr 9 dfwa
¥ foud A Ui @ 1 3AE W
w1% v 7@ fear m@r ) 3AET A
WY J7HTT F7 vAA wrAT wifew ¢ WA
&1 4T FATET A IATAT AT E1F 9T HY
wiFa N w arfgr |

feqroe 30 (92) ofsvwm ¥
7 ¥ ¥gEFT A AWrA FwA o
rfanwa & #7dY 7T 97 9 I w2
77 fa nfaqem 1 am A= q
nfrows 7 fao ) aga go awi fFar
T T p ) W A e avad
T W % § Afwa ol et g
ad At gEoard ¥ & uy wgw
g ¢ fr wr gmrer ofroww & ang-
wTT § g gET BR-BR Wyl W W
w9z 3 | Aifa fratror ool www at
a1y wg faar ra & f Forsiy & arena)
1 w1 g, wew g dwd & fw
wfawrQ) st afafafed) % ge-wmest
Rt aar 8 & wré
frraa Y af s @ g, 4feT ow
AT & ¥9 A Tgm wgar g W
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fx ¥ wrmge gy gard oy ¥
TRy q1, FfeT T w07 oY, A q9)
¥ Tq * feerdwe #¢ faar qar

oagm fe Oy ad A% O ¥
ATHA TWT &, TTHT A A @ AT |
wa Wi A% 91 Y AT 3, 92 ar
g &, 9 g faww w9 @ 3G &,
AT a2 ¥ oAy 1 gy FAET
AT 9¥AT | A WAL & Aq H faw
wAY A FIT GFIA 4YT AW A I
¥ &rFT F7AT g AT IT wT ANGT
FIAT§ |

MR CHAIRMAN: Shri Mayathevar.
1 would request vou to fimsh within
five minutes

SHRI K MAYATHEVAR (Dindigul):
Madam, Chairman, [ am thankful to
you for giving me this opportunity to
make a short speech on this

So far as | can see this budget s
no more a poorman’'s budget—not a
budget for a poor country lhike India.
The hon Minuster of Finance has left
a deficit of Rs. 1,500 crores. He has
turther levied new taxes amounting to
Rs. 750 crores The concession given
to the poor farmers and the small-
scale industries comes to about Rs. 9
crores. I can say under these circum-
stances that the Finance Minister is
very capable and very able to pay one
rupee concession to the farmers and
the village industries and to take
away Rs. 100 from our countrymen.
Therefore, this budget is not a poor-
man's budget.

Then, Sir, I want to ask him* how
are yoy going to manage the deficit
financing? The deficit financing is now
of the order of Re 1.050 crores. There
are only two alternatives. First alter-
native for you iz to print currency
noteg and the other alternative is to
find ways and means by borrowing
from all countries. I am aware that
we have not left a single country from
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whom we have not borrowed. We have
already arrived at a stage of bottle-
neck. Regarding borrowing from
foreign countries, many great leaders
like Rajaji, Anna, Mahatma Gandhi
and Jawahar Lal Nehru and others
said that we should not borrow much
from the foreign countries. The eco-
nomic experts are of this opinion and
are of this view that we will not he
in a position to repay the interest
from the earmings which we are getting
by way of exports every year.

In the long run [ fear—my appre-
hension ig very reasonable and my
inference is very reasonable—that in
the year 2000 we will not be in aposi-
tion to borrow any money from any
country; we will not even he n a
position to pay the interest. We will
have to borrow to repay the interest
accrued by way of debts that we have
to pay to foreign countries It is
very dangerous to borrow more and
more from the foreign countries.

Madam, we are all aware of the
Indian history that the East India
Company came to India for business.
They paid money and they created
troubles amongst the kings and our-
selves and thev made the people of
this country slaves, It should not
happen in our lifetime, in this later
part of the twentieth century. By
borrowing more and more money from
western countries—from America—we
should not be in a position to repay
it and thereby we should not come to
a very critical postion. We should
make um our minds to see that this
country does mnot take money from
America or any other country in order
to pay back the interest on the money
that we have borrowed from them.
Therefore, you must be careful in
borrowing.

Now, Sir, a word about deficit
financing. This is also very danger-
ous. Prices are already very high.
After lifting of the Emergency the
prices of essential commodities have
shot up. Heavy amount of deficit
financing will shoot up the price level
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further more. You have left a gap of
Rs. 1,500 crores,

D.5S.G. (General)

Regarding imposing of two paisa
sur-charge on the generation of electri-
city it is very dangerous. On behalf
of the All India Anna D.M.K. party,
we have already represented to the
Prime Minister and also had half-an-
hour discussion with the Finance
Minister. Sir, the Tamil Nadu Electr-
city Board is already running a loss
of Rs. 40 crores. Thie further levy on
electricity generation will add another
Rs. 16 crores which neither the Tamil
Nadu Government nor the Tamil Nadu
Electricity Board will be able to bear.
This will adversely affect the indu»-
tries in Tamil Nadu Almost all the
Chief Ministers are against this levy.
Therefore, Government must consider
withdrawing the proposed levy of two
paise on generation of electricity.

Sir, the Stales are very keen on im-
plementing the policies of the Central
Government but it is high time for
the Government of India to call for a
conference of all the Chief Ministers
and Stale Finance Ministers io decide
on the gquestion of Centre-States
relationship. You should grant more
and more powers to the States as the
States are there on the spot to satisty
the wants and needs of the people.
You must also give more and wore
power to States regarding levy of more
and more taxes So, I request the
Government of India to convene a
Chief Ministers conference immediate-
ly to discuss these two aspects, Sir,
we are nol pleading for the interests
#f a particular State We are pleading
for all the Sl  With these words
Mr Cha'rman, ! ronclude my sperch

PROF. P. . MAVALANEKAR
(Gandhinagar): Mr. Chairman, 8Sir,
while I rise to supporl the Supple-
mentary Demands and Granis for
1977-78, 1 wish to invite very bricfly
the attention of the Government to
some of the more important, and If
1 may say so, pressing matters facing
us all in the country.
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Sir, if you see Demand No. 7 about
Department of Rural Development
there is mention of the appointment
of the Asoka Mehta Committee on
Panchayati Raj. This Committee was
appointed in December 1977 and ag the
note tells us it is expected to give its
Report within six months. Here cer-
tain additional money is required. But,
8ir, I would suggest that let this Com-
mittee go into the whole guestion not
only from the point of view of making
recommendations for the future but
also going into the hisory of Panchaya:
Raj in our country so far. The pomnt
is that in many States, for several
years, in some of the States more than
10 years, elections of Panchayati Ra)
had not been held. We have had Pan.
chayati Raj and I hope the contribu-
tion made by the late Shri Balwantra:
Mehta will be taken note of. He comes
from my own State of Gujarat and
he was one of the Chief Ministers of
Gujaral. He died in an unfortunate
air accident at the time of India-
Pakislan dispute over Kutch, that s
on 19th September 1965, if I remember
correctly. He gave a lot of attention
to this protlem of Panchayati Raj. and
naturally the country remembers him
with gratitude 1 would like this Com-
mittee to go to the rationable behind
the failure of Panchayati Raj We do
not want too many reasons about the
importance of Panchayat: Raj. That
we all know. This Governmeni 1s
committed to the principle of decentra-
lisation. But it should pot be decen-
tralisation by having first heavy cen
tralisation and then break It Into
several decentralised units. It must
ve genuine decentralisation If for
‘ugtance you want the village people
to huve water, they must know now
to get water from the wells. They
must be free enough to go to the well
and get water. They must not depend
on the State Governmenis and the
Central Government to get  water.
otherwise, you will have more bureau-
cracy and more paper than water
and consumers. That is why I would
like the Panchayati Raj Committee,
under the chairmanship of Shri
Asoka Mehta, who Is a distingulshed,
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a seasoned politiclan and a scholar
and an academician, would like to go
nto thus, He must tell us what are
the factorg responsible for the failures
of Panchayati Raj so that they are
not repeated and we will do it better,

Next item is Demand No. §. That is
about the Indian Council of Agricul-
ture Research Institue, about which
my friend Shri Austin spoke. I want
to support him by saying that press
reports about some of the workings at
the high level of I.C.AR. are far
from satisfactory. I am not saying
that Government is wrong or some
senior officials are right. I would say
that the Institute has been doing won-
derfully good work over the last so
many years. Its research work must
not suffer, and have you reorganised
the machinery at the  highest level
and taken away the responsibility of
powers from some individuals and
given them to somebody else, in order
to promote the work®” 1 can under-
stand that. but merely because Dr.
Swaminathan happens to hnld more
than one two position, 1 do not think
that it would become a cause for or
rather a factor for getting rid of either
him at some point or some of his
powers. Dr. Swaminathan is not only
a distinguished scientist but he is also
one of the world reputed agncultural
scientists, and I do not think it would
be right to deal at that high level,
with such highly reputed people in a
manner which will give an impression
that Government is doing or tending
1o do things in an authoritarian way,
rather than in a genuinely consider-
ed democratic way. I say it is all the
more important hecause the Janata
Government has come to power and it
has been responsible for getting nd
of the authoritarian rule from our
country, I hope the Janata Govern-
ment will be responsible and will ne
accountable for these kinds of mafjor
appointments, promotions, and for Ze-
organisation or redistribution, ete.

Then, Sir, in regard to the Demands

for Ministry of Commerce, 1 would
like to invite the attention of Mr.
Agrawal to Demand 16 of Foreign

Trade and Export Promotion where
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I And that huge amount is provided.
Of course, he will say that this is only
a drop in the ocean. But it is a
big amount. It is Rs. 32 crores and
the whole purpose of bringing these
Supplementary Demands is to let the
House have an opportunity of discus-
sing one or more points regarding the
supplementary expenditure; whether
the amount involved ig Rs. 5 or Ra. 500
or Rs. 500 crores, the approval of the
Parliament has to be sought. There-
fore, we have a right to go into this
question; 1 should like them to tell
us what the Ministry of Commerce
had been doing about this particular
scheme. It says here on page 15, that
under the product promotion assis-
tance. scheme, cash compensatory
support is provided for different ex-
port products. When you are spend-
ing so many crores, what is the actual
gamn? Has 1t really helped the pro-
motional activity of exports and the
balance of trade position? Has it
really helped the export industry in
our country, more particularly small
scale industries? According to the
industrial policy of the new govern-
ment, small gcale industries are going
to have an increased responsibility
for producing things meant for export.

Now, Sir, Demand No. 30 relates to
the department of Education and
Social Welfare, and there is a demand
for maintenance of P. L. Homes and
Women Homes. In  Gujarat, in
Ahmedabad which is my constituency
a lot of good work is done by “Jyoti
Sangh” and such good work is done
by many other institutions all owver
the country. They are voluntary
somal orgamsations who are doing
useful work with regard to abducted,
deserted or harassed women. Unfortun.
ately because of more weightage Jiven
by our society. Law in favour of wnen,
there is all the more great need for
women's homes I would be happy to
give more money because I feel that
the women's gtatus, dignity and hon-
our must be protected and we should
strive to remove the social disadvan-
tages which they suffer due to certain
prejudice and foolishness on the part
of the male population of the country
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to which I have the honour and mis-
fortune to belong! I hope I can per-
suade my other friends not to have
that kind of attitude. But until that
happens, there are many more needs
to be atiended to for women’s homes
and the money allotted should be
well gpent. There 1s also the shrad-
dhanand Mahila Ashram in Bombay,
which 1s doing very good work.

I now come to demand No. 38, Minis-
try of Finance, ynder the heading Cur-
rency, Comnage and mint It =ays
here, on page 25. that the currency
note press being a commercial under-
taking, recovers from the ministry of
finance the cost of printing of one
rupee note forms. I want to ask:
have the government not revised their
policy and instead of having one rupee
notes diwd they not propose one
rupee coins hecause one rupee notes
change millions of hands. and they get
so sofled that even when they have
changed hands 8 or 9 times, they are
not worth handling Are they not
going ahead with coins, Instead of
notes? Now they want to continue the
notes Money i8 being paid to the
printing press Let the printing press
be told that notes should be better
printed so that they can withstand
this handling by people., Foreign and
even Indian tourists come and spend
one rupee, let us say, of course they
cannot get much out of one rupee,
because prices are high. But one
rupee notes must be of good paper;
they must be really currency notes.
When you go to foreign countries you
see those foreign currency notes, the
quality of the paper on which they
are printed. Why are they in such
bad shape here?

I now turn to the Ministry of Tou-
ris: and Civil Aviation, demand
No 82 1 want to Invite your attene
tion to three aspects.

One is of course the ouster of Shri
JRD Tata from the Chairmanship
of Air-India. I must say that I am
very unhappy at the manner in which
4t was done. Surely the Government
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of India could have acted more grace-
fully and with a greater sense of
gratitude. 1 know the Prime Minis-
ter was good enough to write a letter
later on and it was published in the
press and we saw it He publicly com-
plimented Mr. JRD, Tata for his
wonderful work. But let us not forget
that it was Shri J.R.D. Tata who foun.
ded this Air-India almost half a cen-
tury ago The pioneering work was
done by him, brick-by brick, steadily,
patiently, intelligently, imaginatively
and generously, giving all his time,
energy and resourcefulness and every-
thing. and he bwilt up an organisation
about which not only the people who
worked in his organisation felt proud
not only the people of India but even
the whole world gays that Air-India 1s
one of the best international air com
panies of the world. Air-India's re-
cord has been very great very reput-
ed and for that Shri Tata was respon-
sible—if any one individual was res-
ponsible—not that he alone dir it—for
glving us a stamp, a direction a
leader ship, a certain amount of gui-
dance gll the time in a precious way,
it was Shri J. R D Tata.

I remember Shri Tata once said and
1 quote him:—he said this many years
ago—“The nternational airhne busi-
ness is still the love of my lfe
Because | was present at the birth of
Air-India, I feel a little like a mother
who cannot realise her baby  has
grown up "

Here, when the baby has not only
grown up, but hag become an adult,
the mother was almost summarily
rejected and dismissed and I do not
think that that was the right way of
treating such a great and reputed
Indian like Shri J. R, D. Tata. Even
then, what does he say, not after this
recent thing, but sometime back, he
said—] quote him-—

“The tusk ahead of us is an endlesg
one; there is still much red tape to
cut, road blocks to be smashed, and
a thousand obstructions—placed in
the way of constructive action to be
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broken through. The stakes are
high, but the rewards will also be
high not gnly in the shape of great
muterial benefits to our country but
also in playing our part in bringing
the peoples of many countries, in-
cluding our own, together in friend-
ship and in peace.”

Shri J. R. D. Tata said some years
back and I again quote him; he said:
“I beseech you thmt when I am no
more,"—he wag thinking of being no
more in this world—fortunately he is
still alive, but unfortunately not in the
Air-India—"and those of yon who will
still be there, always remember this,
the airline must never, never be
allowed to be anything but the best.
In doing so0, we will not only ensure
our own development, growth and
progress but prosperity of our own

people ”

That wag Mr. Tata and I do not
know why the Government did not
take a more honourable and more
graceful way in dealing with the pro-
blem Anyway, having said that, I
hope that the new arrangement will
make Air-India anq Indian Airlines
work with greater cooperation and
greater understanding and produce
results better for both

Lastly, 1 want to gsay about aero-
dromes and air services. I find that
International Airport Authority is
" given gsome more money under this;
it iy good because we have got four
international airports wiz, Delhi,
*Bombay, Caleytta and Madras and as
a Member of the Consultative Com-
mittee of the Ministry of Tourism
and Civil Aviation, I find that not
enough has yet been done and at the
pace at which it is expected to be
done. 1 say so because this is a
matter where we have to compete
with international gstandards, inter-
national agencies and international
measures. I hope I am right in say-
ing s0. If that iz so, this Inter-
national Airport Authority must be
strengthened financially mnd in terms
of equipment as early as possible, as
well as possible and as effectively
as possible. For gxample, certain
special types of instruments are re-
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quired for special cmse lending,
generally the planeg will not land in
some place, but if certain equipment
are there, the planeg can land and the
~—pilo's will get certain help These
are important things. Delhi, Bombay,
Culcutta and Madras are our inter-
national cities in a way, and the whole
international traffic is linked up with
these cities. So, T want the Interna-
tional Airport Authority to be pro-
perl ystrengthened in terms 5f greater
allotment, with better equipment and
more handsome and effective instru-
ments.

Lastly, about air gervices. I find
that the Indian Airlines are using so
many methods and 1 compiment
them for that. But the trouble fis
that, compared to the gemand, they
have got lesser aircrafts and the
result is that the Airlines schedule
iz so tight that they use the air-
crafts to its maximum and optimum
capacity. I do not know whether it
is gafe, apart from the fact that it
involves a lot of cancellations, and
punctuality is almost disturbed
everyday. As my esteemed friend,
Shri Kamath says, puncfualily then
is also a easuality? If you go on
having punctuality being a casuality,
that ig not right. Apart from that,
there js dislocation. Only the other
day, 2ist Janifiry, on Netaji’s brith-
day, there was a function in the
Central Hall and I wanted to attend
it as some other Members of Parlia-
ment too. We were leaving Ahme-
dabad at the right time. But the
plane somehow could not proceed
because of some mechanical trouble
and we landed here at 4 O'Clock
because no other planes were avafl-
uble. I am not gaying that it was
a loss to me. It js a minor point.
My point is that everyday hundreds
of passengers ure stranded because
of this tight schedule. Then, either
don't have it so tight or have as
early as possible "additionml aircrafts.
Have more Tdircrafts. If you <have
more aircraftas, then only Improve
your serviceg in such a way that not
only the present traffic {s streng-
thened, but the aree; where the air-
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lines do not go at all are linked up.
You have, for example the whole of
Saurashtra in Gujarat which is com-
pletely unlinkey with Ahmedabad.
Bombay is linked wifhi the cities of
Saurashtra, but Ahmedabad is not
linked with the cities of Saurashtra.
There i no link between Bhyj, that
is, Gandhidham, Kandla and Ahme-
dabad But Kandla and Bombay
are nked. So, il you want to go to
Kandla, either go to Bombay and
then take a plane to Kandla or go by
road. I am not saying that Gujarat
is the only State “WHich iz neglected.
Many States are more neglected then
Gujarat.

SHRI VASANT SATHE (Akola):
Indore is also neglected.

PROF. P G. MAVALANKAR: Yes,
Indore too is neglected. Many other
places are also neglected, Bir, you
come from Madhya Pradesh. Yop
know more than I do. All I am
saying is that all these things can be
lonked after “well i you have more
aircrafts Then the schedule can be
reorganised better. This 3 my
demand and request.

SHRI A SUNNA SAHIB (Palghat):
Mr Chatrman, at the very outset ...

Sl QHogde qEwrdt( wuAArd)
aqrIfE TEET, T F wrw WL

MR. CHAIRMAN: Let the bell be
rung—Now ithere is quorom. The
hon. Member may please continue
his speech.

SHR1 A. SUNNA SAHIB: Mr.
Chairman, The Supplementary
Demands for Grantg for 1978-79 .n-
volve met additional expenditure of
Rs, 50476 crores spread over 5I
Grante. Thig is, in fact a mini-
Budget of expenditure. Before fe-
peating what hag already been sald
by my predecessors, 1 would liRe to
draw the gttention of the hon. Minis-
ter to Demand No. 89 under the
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Ministry of Supply and Rehabilita~
tion. There It is gtated that a scheme
for raising rubber plantations was
sanctioned by the Government of |
India so that repatriates from Sri
Lanka could be employed there, for
which 1n 1871 an amount of Rs. 3.12
crores wag alloffel. An area of 2000
hectares is to be brought under
rubber plantation. ©On account of
delay, this scheme has cost now
Rs 477 crores. In fact, that will not
be sufficient and strictly speaking,
they ought to have raised it. I fear
that the tax revenue of Rs. 550 crores
in 1978-79 will go fowards these
Supplementary Demands and the
Budget deficit of Rs 1050 crores
would swell to Rs. 1600 crores, T
comg from Xertala. There was &
demand—as far as electricity was
concerned—for the Silent Valley ex-
pansion. They have sancfioned only
roundabout Rs, 7 lakhs. The demund
wag for Rs, 400—odd lakhs. Not only
is the work not progressing, but there
is also a Cinderella attitude. We in
Kerala are producing so much of
electricity. There is the Idukki pro-
jeet W are supplying power to
neighbouring States. The levy on
electricity would jubstantielly affect
Kerala. So far. Centre used to give
something to Kerala. Now the
Centre iz deplating the resources of
Kerala It js a small State. But we
are not in a position to give employ-#
ment to the educated and uneducated.
This problem is very tense there.
About 3 lakhs-odd people have now
gone oversess. There ars other
people who are seeking employment
in Statey other than Kerala. In the
light of this, it is better that an
adequate amount ig allotted tgo the
States. There should not be any
aditional burden placed on Kerala.

In the budget, it 1s proposed to
raise Rs. 580 croréi by way ol taxa-
tion; and there will be a gap of about
Rs. 1050 crores. By way of taxation
alone the [atter amount is also to be
collected. When we put it in general,
it would come to Rs, 1600 crores,’
Really gpeaking, Tls is not a common
man's budget. In case wé are to tax
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fuel, somebody will really be hit, It
will not be proper on the part of
Government to ask the tax-payer to
shoulder the entire burden—in-
directly. T

As a person coming from Palghat
distriet, I would say that the Plann-
ing Commission must treat it us
a backward area, as recommended
by the Kerala State Government, buf
the Minister of Industries has come
forward saying that it will pot be
treated as a backward 2aTea, and that
it cannot be given incentives, for
development. But Pdlghat is adjacent
to Coimbatore where we have a lot
of industries gowing up. Unless the
backward areas of Palghat are reco-
gnized, it may not be possible to give
employment to people. There are
very few industries in the Palghat
disirict. There is a proposal for a
cement factory to be started by the
end of May. But it is not mentioned
here as fo how much of money has
been allocated for it. Government is
giving so much of scope for small
indugtries. The backwardness of
Palghat area should be recognized
and fillip should be given by the
Central Government.

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-

~ MATI RENUKA DEVI BARAKA-

TAKI): I would like to deal with
Demang No. 30 mentioned by my

= friends Mr. Kanwar La] Gupta and

Mr. Mavalankar,

* The Department of Social Welfare
has asked for this gupplementary
grant of Rs. 107 lakhs, to meet the
claim of the Government of West
Bengal in respect of two re-imburs-
able itemg of expenditure jncurred on
refugees from what was East Paki-
stan. One item referg to the expendi-
ture incurred on_the maintenanee of
permanent liability homes/infir-
maries, women’s homes ete. for the
refugees in West Bengal from 1964-65
to 1973-74. The other item relates to
the expenditure incurred on the
Training-cum-Production Centres for

4204 L.S.—19
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refugees for the period 1955-56 to
1963-64.

Sir, I shall make a few brief
observations on both these items.
The Permanent Liability Home/In-~
firmaries and Women’s Homes were
set up to receive and look after dis-
placed persons from Pakistan, who
were in dire need of such care.
These Homeg and Infirmaries were
set up by the Central Government,
but the State Governments were
enirusted with the responsibility of
maintaining these Homes and Infir-
marieg on behalf of the Central Gov-
ernment. The State Governments
were asked to take the responsibility
for maintaining these Homes on the
understanding that the expenditure
incurred by them on the maintenarce
would be reimbursed by the Central
Government. In accordance with this
understanding, the Central Govern-
ment provideq for expenditure on
this account in budgets upto the year
1973-74, or upto the end of the Fourth
Plan period. From that year, how-
ever, as a consequence of the recom-
mentiations of the Sixth Finance
Commission, the liability for the main-
tenance of these Homes wag trans-
ferred to the State Governments with
effect from 1st Apnil, 1974, and the
State Governments wagreed to make
the necessary provision in their own
budgets from 1974-75. The State
Governmentg were, However, assured
that any claims that they may have,
on account of arreargs due to them
for expenditure jnecurred by them on
the maintenance of these Homes
during the period ending 1973-74,
would be reimbursed by the Central
Government,

The demands that are now being
made relate to the expenditure that
the Government of West Bengal have
had to incur guring the period ending
1973-74. The per capita grant for the
inmateg of these Homes wag at one
time Rs. 25 per month: but it was
raised to Rs. 28 in 1967, Rs. 35 in
1969 and Rs. 50 in 1973. These per
capita grants were expected to cover
such items of expenditure as cloth-
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ing, establishment charges, sanitation,
wa'‘er and electricity, medicine,
edycation, minor repairs, marriage
grantg etc. 1 need not tell the House
that the per capita grant of Rs. 28
had to be reviseq and raised because
of the increasing cost of living, and
it would have been jmpossible for
these institutions to be run at the
originel rate of Rs. 25 per capita per
month, unless the grants had been
enhanced. In spite of the agreement
to enhance these rates, due to one
reason or other, the additional ex-
penditure that had to be incurred
because of the increase in the per
capitn grants wag not paid to the
Government’ of West Bengal by the
previous Government. The present
demand is to reimburse this additional
amount to which the Government of
India is committed, in the light of its
agreement to reimburse the expendi-
ture, as well as its concurrence with
the revision of rates.

Sir, now I shall turn to the other
item, mnamely, the expenditure on
Training-cum-Production  Centres in
Women's Homes. lhe scheme of
establishing Training-cum-Production
Centres 1n some of these Homes for
womey, was introduced to provide
training to women workers to enable
them te carn their hve'ihood. The
trainees were also pald some Wages,
subject to the maximum of the cash
doles payable to them. However, the
Centres could not attain self-suffi-
cicney, and the Government therefore
had to mcur some expenditure n
running these Training-cum-Produc-
tion Centies The reimbursable ex-
penditure incurred on this account for
the period 1955-56 to 1963-64 is
Rs. 38,88,085.

Thus, 1t can be scen that the total
amount of expenditure that has to be
reimbursed comes to appAoximately
Rs. 194 lakhs. Of this, it has been
possible for my Ministry to locate
savings to the extent of Rs. 87 lakhs
from other schemes and to readjust
this arn-nunt against the amounts pay-
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able to the Government of West
Bengal. Thus, a sum of Rs. 107 lakhs
remains ag expenditure which should
be regarded gg 8 charge on the Cen-
tral Government, which has to be
reimbur ° tp the State Government.
The demand that is now before the
House is for a grant of Rs. 107 lakhs
for this purpose. 1 hope, Sir, that the
Houge will be pleased to grant this
Demand.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): The House is
presently discussing the Supplemen-
tary Demands for Grants for 1977-T8.
Five hon. Members have participated
in the debate.

The hon. Member from Palghat and
Shri Thevar critivised this on  the
basis that the deficit is something of
the aorder of Rs. 1050 crores and that
it will go up to Rs 1600 crores, pro-
bab'y under the impression that we
are discussing the Budget for 1878-TH.
As o matler of lact. we are discussing
here the Supplementary Demands for
the year 1977-7T8 and hence the cri-
ticism. on this score 1= not relevant, I
need not reply to it.

A puint was made that a conferenca
of Chiefl Minister should be called.
This 15 not for the Finance Ministry
to reply to. 1t has already been re-
plied to bv the Prime Minister, and
the Chiet Ministers have recently met
in a meeting of the National Develop-
ment Couneil.

In regard to borrowings, it has been
said that they arc dangerous, gnd a
reference was made to the East India
Co. also. Those days are gone. No-
body can take power by entering the
Indian market, It is just 5 misnomer
and a misunderstanding.

SHRI VASANT SATHE (Akola):
Will you account for the additional
expenditure in the previous year re-
trospectively? What will you do?

SHRI SATISH AGARWAL: I am
only replying to the pointg made by
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Members who sought the permisgion
of the Chair and spoke.

Dr. Ramji Singh referred to certain
points and suggested an increase in
wealth tax, gift tax etc., but that is
not relevant here so far as the Sup-
plerentary Demands are concerned.
He also referred to village and small-
scale industries, roads and aviation.
All these points have been noted and
whatever possibly can be done will
be done,

1 am very happ¥ to note that the
approach of Dr. Henry Austin tg the
Supplementary Demands was really
very reasonable and rational, Instead
of oppusing or criticising them en
blue, lock, stock and barrel, he had
a very balanced approach. He made
mention about the grant of industrial
licences 1o some big industrialists in
Kerala. 1 am not aware of the facts
at the moment. So, cannot say any-
thing, but I will gssure him that if
there be anything of that type, 1 will
bring it to the notice of the Minister
of Industrics. The general policy of
the Janata Party Government is to
encourage small-scale industries in
small spheres.

So far as the coir industry is con-
cerned, I personally do not feel that
there is need to give licences to any
big industrialists unless the situation
in Kerala is of that proportion, Any-
way, we have made some additional
provision for fisheries also. So far
,as the problems of the cashew nut in-
dustry are concerned, it is really pros-
pering in Kerala, I had been to
Trivandrum only last January, and I
am happy to note it, but whatever
problems are there will be sorted out
to see that they do not suffer from
them at all.

So far as the creation of new jobs
by a solutlon of the unemployment
problem is concerned, we have made
some additional provision, And you
will note, the Supplementary Grants
amount to Ra. 583.87 crores, Their
break-up is like this;: States and
Union Territories: Rs. 74.87 crores;
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Public Sector enterprises: Rs. 88.14
crores; Technical credits and part
repayment to USSR of wheat loan:
Rs. 159.10 crores; other expenditure:
Rs. 271.96 crores.

A {further break-up would indicate
that under States and Union Terri-
tories Rs. 16.93 crores have been pro-
vided for meeting the expenditure on
cyclone/drought relief to Andhra Pra-
desh, Tamil and Kerala. The addi-
tional requirement is Rs, 40 crores,
but the balance amount will be pro-
vided out of savings. This is in addi-
tion tg Rs, 125 crores obtained in
December, 1977. These are some of
the provisions that we have made.
Similarly, we have provided grants
for generating employment in rural
areas for utilisation of grain for work.
This brings the total to Rs. 28 crores
in the year. Then we have specifi-
cally provided Rs. 18.73 crores as sub-
sidy to new industrial units in select-
ed backward areas. So, these are the
total items which are sought for in
the Supplementary Grants. 1 think,
normally no objection should have
been taken.

Similarly, we have provided Rs. 2.33
crores as  loan to Governmenls of
Assam and Kerala for flood control
in Brahmputra Valley and anti-sea
erosion measures in Kerala. Budget
provision of Rs. 11 crores is being in-
creased to this extent. We have also
provided Rs. 2 crore as loan for en-
larging non-farm employment oppor-
tunities in rural areas through inten-
sive development of small scale in-
dastriecs. When we look at the de-
tails of the supplementary grants, I
wounld respectfully say that they are
very reasonable.

Shri Mavalankar raised the point
as to why we are not taking out rupee
coins instead of noles. Some three
years ago, we have taken out near-
about 300 to 400 million rupee coins
and they were put into circulation.
But the offtake by the public was not
as much as was expected. The policy
in this regard is under review, The
problem iz that the life of the one
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rupee noteg is six months only. So,
I can assure the hon. Member that we
shall take all precautions and mea-
sures to see that the printing of the
notes and the quality of the paper is
much better so that the life of the
ong rupee note is not ghorter as it
is used to be.

He also referred to the constitution
of the Ashoka Mehta Commitlee to
go into the panchayati raj institu-
tion and he wanted that this Commit-
tee should alsp go into the question of
past failures of panchayati raj insti-
tution in the country. In order to
refresh his memory, I want to read
out the terms of reference of that
Committee:

“To review the existing situation
regarding democratic decentraflsa-
tion in the States and the Union
Territories, and the working of the
Panchayati Raj institutions from
the district to the village levels,
so as to identify shortcomings and
defects. In particular, to examine
the working of these institutions,
to examine the working of these
institutiong in respect of, . ..”

S0, this Committee will definitely go
into the question as to why this in-
stitution did not come up to the ex-
pected level and what are the rea-
sons for that....

PROF, P. B. MAVALANKAR: 1
want that the Commiftee should go
proportionately more into this ques-
tion. That ig more important.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
Being a Member of the Committec, 1
assure you that we will go into that.

SHRI VASANT SATHE: Mr. Minis-
ter, if you follow the Maharashtra
zila parishad pattern, everything will
be all right throughout the country.
The system is working there very
perfectly,
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SHRI SATISH AGARWAL: 1 did
not say anything against Maharash-
tra. So far as the question of export
promotion scheme is concerned, the
amount has already been provided,
rather much more amount is there.
The question, of course, is under exa-
mination as to how much cash sub-
sidy should be there, what sort of
export promotion incentive should be
given,

st A6 WS @ BV & HO GWT
/7 (AL I T )
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(Interruptions)

SHRI VASANT SATHE: This is the
correct parliamentary practice. I am
intervening and asking a qucstion:
Why did he allow the valuable jewel-
lery of Nizam to be sold out? He
should reply to that.

SHRI BATISH AGRAWAL: The
hon. Member wants the Janata Gov-
ernment to purchase jewellery. I
may remind him that in 1972 the
Nizam of Hyderabad made an appl-
cation to Mrs, Indira Gandhi Gov-
ernment for the purchase of jewellery.
Why did the Congress Government
not purchase the jewellery then?

How does he ask us to purchase the
jewellery? (Interruptions)

DR. HENRY AUSTIN: It is only
the foreigners who arc coming and
buying it.... (Interruptions)

PROF. P. G. MAVALANKAR: Tt is
all irrelevant for the discussion.

SHRI SATISH AGARWAL: This
point was not raised by any hon.
Member. It was only an interven-
tion by the hon, Member, Mr, Sathe,

With these words, I move that the
Supplementary Demands may be
passed.
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MR. CHAIRMAN: I shall now put
the Supplementary Demands for
Grants (General) to vole.

The question is:

“That the respective Supplemen-
tary sums not exceeding the
amounts on Revenue Account and
Capita] Account shown in the third
column of the Order Paper be
granted to the President out of the
Consolidated Fund of India to def-
ray the chargeg that will come in
course of payment during the year
ending the 31st day of March, 1978
in respect of the following demands
enlereq in the sccond column
thereof—

Demands Nos. 2, 4, 6, 7, 0. 12,
14 to 16, 21 to 23, 268, 30, 32, 33,
38 40 to 43, 46:; 49; 5%, 54. 56 ‘o
61, 63, 64, 66, 69, 73, B1 to 84, 86.
89, 92, 95. 97 and 104.”

The motion was adopted

APPROPRIATION (NO. 2) BILL* 78

MR. CHAIRMAN: We take up the
next item; the Appropriation Bill.

The Minister to introduce the Bill

THE MINISTER OF STATE IN THE

-MINISTRY OF FINANCE (SHRI SA-

TISH AGARWAL): Sir, 1 beg to move
for leave to introduce a Bill....

SHRI HARI VISHNU KAMATH
(Hoshangabad): I rise on a point of
order. I invite your attention to
rule 76. I dare say that you will
agree with me and so will the House
that the rules of procedure and the
provisions of the Constitution should
not be violated or even bypassed
either by the Treasury Benches or by
the Opposition, mneither by the left,
nor by the right, nor by the cenire
of the House.

Rule T8 has been expressly made s0
that an air of desultory casualness

should not creep into the proceedings
of the House. It says:

“No  motion that a Bill be taken
into  consideration or be passed
shall be made by any member other

than the member in charge of the
Bill....”

1 am taking the {wo stages together
so that it applies to the Becond stage
also. It further says:

*....and no motion that a Bill te
referred 10 a Select Committee or
the House, or a Joint Committee of
the Houses. ...shall be made by any

member other than the member in
charge. .. .»

The member m charge is Mr. H M.

Patel; the Minister in charge is Mr.
Patel,.

MR. CHAIRMAN: I have followad
it. Instead of taking the time of the
House, I would just let you know that
there is the next proviso under which
A permussion can be sought. It has
been done. For your information, I
may tell you that it was addressed
to the Speaker. It has been done al-
ready.

SHRI1 IIARI VISHNU KAMATII:
The House would like to know what
has been done.

MR. CHAIRMAN: Permission has
been given by the Speaker.

SHRI HARI VISHNU KAMATH:
What is the reason?

MR. CHAIRMAN. It is the discre.

tion of the Speaker. I need not tell
You; it is not necessary,

15 hrs.

PROF. P. gG. MAVALANKAR
(Gandhinagar): 1 am on & different
point of order. The Hon. Minister, ac-
cording to Item No. 11, is about to
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